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ORDER
CP No. 1308/ 1&BP/NCLT/MB/MAH/2017

On hearing arguments of the Petitioner side, the Corporate Debtor side
sought adjournment on the ground Senior Advocate is not present. It is a known

fact that adjournment is normally not given under Insolvency & Bankruptcy Code.

However, the Corporate Debtor side is peremptorily directed to argue the
matter on the next date of hearing, failing which, the Petition will be decided on the
submissions made by the Petitioner Counsel.

List this matter on 19.9.2017.
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